285 Resignation of
MR. DEPUTY-SPEAKER : You will
get an opportunity if you follow the proce-
dure and approach properly.

SOME HON. MEMBERS rose—

SHRI NATH PAl (Rajapur) : 1If
you see rule 199, you will not waste the time
of the House. The rule is clear.

MR. DEPUTY-SPEAKER : I know. He
has already written to me.

Now, the hon. Prime Minister,

. THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Mr. Deputy-Speaker, Sir,'it is with sincere
regret that I rise to make this statement. If
1 may also add, I thought some sounds and
remarks which came from some Opposition
Members were in bad taste on this occasion.

It has been my privilege to know Shri
Morarji Desai for many years. Throughout
this long period, our personal relations have
been of cordiality and understanding. During
our association with Government for the
last two years and a half, I bave always
valued his advice and wise counsel and
have particularly appreciated the candour
with which he has expressed himself on
every issue. We may not always have shared
the same views, assessment or approach, but
I have always sought his advice and frank
opinion, as I have done with my other

Jl in Gover I therefore deeply
regret that he should even think of anyone’
being “penalised” for his views,

In my replies to Shri Desai's letters.
copies of which he has laid on the Table of
the House, and also in the course of my
discussions with him, I have explained at
some length the circumstances in which I
took the decision to take personal charge of
the finance portfolio. There has never been
any question about his “loyalty” or sincerity
.of action; nor of his willingness to implement
a decision once it was taken.” Shri Desai
is well known for his strong sense of
discipline.
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The question was not simply of faithfully
pl g agreed d As is well
known, and as Shri Desai was good enough
1o indicate himself, he had his own definite
views in regard to the economic policies
which are in question. In the course of
frank debate on such vital issues, each one
of them comes to be identified in the public
mind with certain basic approaches and
attitudes. The new orientation of policy
which we discussed at vur party meeting in
Bangalore was based on a note which I had
ventured to place before it and which the
party was pleased to endorse not only marked
a significant phase in the implementation of
our declared socialist objectives, but called
for vital new measures which have since been
initiated. It was in this background that I
felt, in utmost sincerity, that I should take
upon myself the responsibility of the Finance
Ministry which is intimately and directly
involved with the process of implementa-
tion.

ing

Thus, the only question was of a change
of the finance portfolio. I know that Shri
Desai has always upheld the well-accepted
conventions of the parliafentary system.
when I decided upon the change of portfolio
I first wrote to Shri Desai explaining the
decision. Thereafter, I wrote to the President.
The question of Shri Desai’s dissociation
from Government.was not in my mind. In
fact, I indicated in the very first letter to
him that I looked forward to his continued
association as Deputy Prime Minister, and
suggested to him that we discuss the detailed
arrangements. However, before we could
meet for this purpose, Shri Desai wrote to
me expressing his desire to resign.

Mr Deputy-Speaker, it is not at all my
intention to join issue with Shri Desai over
this unhappy episode, 1 should like to
assure Shri Desai and this hon. House that
his resignation has been a matter of deep
regret to me. Shri Desai has been a stalwart
of the generation which brought freedom to
this country. He has rendered long and
distinguished public service since Indepen-
dence. I have naturally the greatest respect
and regard for him. I should like to take
this opportunity to thank him once again
for his valuable advice and help in Govern-
ment, and also for his gracious assurance
that I may look forward to his continued
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co-operation in the important tasks before
us,

14.40 hrs.

ENLARGEMENT OF THE APPELLATE
(CRIMINAL) JURISDICTION OF THE
SUPREME-COURT BILL

Extension of Time for Presentation of
[Report of Select Committee

SHRI SHRI CHAND GOYAL (Chandi-
garh); Sir, 1 beg to move:

*““That this House do extend the time
appointed for the presentation of the.
Report of the Select Committee on the
Bill to enlarge the appellate jurisdiction
of the Supreme Court in regard to
criminal matters upto the first day of
next session.”

MR. DEPUTY-SPEAKER: The question
is:

“That this House do extend the time
appointed for the presentation of the
Report of the Select Committee on the
Bill to enlarge the appellate jurisdiction
of the Supreme Court in regard to
criminal matters upto the first day of
the next session,”

T he motion was adopted

14.41 brs,

OIL-FIELDS (REGULATION AND
DEVELOPMENT) AMENDMENT BILL.*

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS

(DR. TRIGUNA SEN): Sir, I beg to move for
leave to introduce a Bill further to amend the

Oil-fields (Regulation and Development) Act.
1948,

MR. DEPUTY-SPEAKER: Shri Shiv
Chandra Jha has written to me that he wants
to oppose the introduction of this Bill,

=it foaaex W (wgaY) o Sare
#geE, & @ awswed ([pPRe gs
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SAoadz) g faw, 1969 F sdreamd
F1 fadw Faar ¢ | o gy e & @fa-
9 & wfagw & gafes gge fadw
€ | § qFT e gfggm A giraa
foee FY wedt 53 aT 54 FY AN fewrAT
g I u S3 H g
“Regulation and development of oil

fields and mineral oil resources; petro-
leum and petroleum products; other

liquids and substances declared by
Parliament by law to be dangerously
inflamable.”

T 5S4 Fgr AT § -

“Regulation of mines and mineral deve-
lopment to the cxtent to which such
regulation and development under the
control of the Union is declared by
Parliament by law to be expedient in
the public interest.”

& 31 T F goifas @@ amad
FITST HR AHFT 9% FEI GER FT
FoqT § R gwe frmw e fawre &Y
fariard st I & Fux § 1 fee SEfE
a9 AT §, TN FiegT AR AT
o9t yTgaE Y72 F wiaed ¢ | 9 faafa
R "fawiT F situraw § kY @ gwe
FoaTor & wew ¥ fawmw @, foway s
S HE § g @1 sfae § fAa-
g wxar agar g 5 oag fadas @k
faam & oF ge oy ¥ yartas A

& afer ag SeFt favafam dww H

#R Freaq ¥ gg feafor fag & wamw g4

g g 5 gwrw s H
FITE A A HR AT FIeg SR ATZA R
ATAeTEd F & fag ow fadus @
T F R & ATE, A Al s
qrI-a19 AT FT qE T4 F o @R
farg 1T, 3T A srT-suFEwr F ST
TEE R AT FAA-FATT F ITH
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